N THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAS AD BENCH
AT HYDERABAD

ORIGINAL APPLICATION No,330,/92

DATE OF ORDER: 24.4,1592

BETWEEN 3

M.O0smenzli ' . | .. Applicant,
AN D

The Post Master General,
A.P. Northern Fegion,
Hyderabad.

The Superintendent of

post offices,

Karimna,ar Diviesion, :
Karimnagar, .. Fespondents,

Counsel for the Applicant: .. Mp, S,Ramakrishne Rao
‘ Zounsel for the Respondents .. My, V.Rajeswara Rao for

Mr, W.V,.Ramane, Addl,CGSC

CORAIM
HON'BIE SHRI T.CHANDRASEKHARA REDDY , MEMBER (JUDL, )
(Crdexr of the5§iﬁ§i€gﬂ5ﬁﬁéfgﬁéﬁﬁigaéliﬁggﬁd by

Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl,) ).




»
To .. .
1. The Post Master General, A.P,Northern Region, Hyderabadg.

}
2., The Superintendent of Post Otfices, Karimnagarnrvision,
Karimnagar. \

3. One copy to Mr.S5,Ramakrishna Rao, Advocate. CAT, Hyd,
4. One copy to Mr.N.v.Ramana, Addl .CGSC,CAT.Hyd ., Bench,
S. One spare copY.

pvm,




) .. 2 s

v : ‘This is an @ plication filed under Section 19
“ - of ‘the Administrative Tribunals Act to ddrect the respondent
to COn»ldeI the apollcunt for pEOmotlon of becond Time BOUN
Promotion to the Cadre of HSG-II from the datérhl%
'juniOIS were promoted Mith all the consequential benefits

and pess such other and furbber orders as may deem fit

and proper in the circumstances of the case,
R J*‘

Y
& M §. e e fnrlhe ot e d e
Lm« S Ny i ot e VDt

2. ~*The appllcant is working as LbG/PPI(P) at dijf

Jagtial H.C., Karimnagar District., A&ccerding to the N
Wﬁ

applicant he had rendered nearly 32 years of service,
The wese of the applicant is for Second Time Bound Promotic

A O R
e s T that-agf immediate Junlor had been
promoted, 8o, for redressal of his grlevancu-the applicant
had submitted a reovresentation N 13.}.1999.to the
post Master General, Andhra Pradesh Northermn Region,

' Lo ——
Hyderaodad, Admittedly six months time had not Aees
ewe T

elapsed from the date a# scid representation is submi tted
to the Post Master General, Hyderabad Dy tne applicant

for redressal of his grievance., So, im view of this

vosition we are of the opinion that interests of Justice
et

—

v
wouldl be better served &nsn~§§is OA is disposed of at

the admission stage by giving appropriate directions to

the respondents,

3. Hence we direct the respondenté to dis?ose of
the representétion of the applicant dated 13.@}91.within
30 days from the date of receipt of ﬁhis order and pass
final orders therconJy frie epplicént continues to be
aggrieved by the final orderf passed by the résvondents

et Mt
would pe at liberty to auproach this Tribunel sfresh
N : :

in accordance witth Law, With the said dircctions the OA

disrosed of at the admission stage itself, Wwe e K2

PV LTI A ) K.\k"‘"&'\ ’ T"C(h’j
- (T.CHANDRASEKHARA REDDY) ¥

Qé}ed: 24+h April, 1992,

Dol Y
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- BALASUBRAMANIAN s M(4)

D : Z/
THE HON'BLE MR,T)CHANDRASEKHAR REDDY;
MEMBER( JULDL)

THE HON'BLE MK,

AN

THE HON'BLE Mk.CfJ. ROY : MEMBER(JUDL)
\ : .

| ’Dated:‘lj,‘ lf\-1992.

QBDER / JUDGMENT

Adﬁ'tted and interim directions
issed : :

Disposed of with directions

Dismissed as withdrawn

Digmissed for Default.
.Ordered/Re jected.





